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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No.3315/2019

This the 3™ day of September, 2020

(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

Sh. D. D. Parlawar,
Aged about 52 years
S/o Sh. Devanna Parlawar
R/o NHAI PIU, Dhamtari
Chhatisgarh
(Working as Manager (Tech) in NHAI, Dhamtari)
(Group A)
...Applicant

(By Advocate: Mr. Shri Surinder Kumar Gupta)

VERSUS
National Highways Authority of India
Through its Chairman,
G- 5 & 6, Sector-10,

Dwarka, New Delhi-110075
...Respondent

(By Advocate: Mr. Hanu Bhaskar)

ORDER (Oral)
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman:
In this OA the same question as canvassed in OA No.
876/2020 arise for consideration. Through a separate
order, we have decided that OA. The only difference is

that in respect of subsequent advertisement for the same
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post, the recruitment that has undertaken in the

\ Ssubsequent years.

We heard Shri Surinder Kumar Gupta, learned
counsel for the applicant and Shri Hanu Bhaskar,
learned counsel for the respondents.

3. We dispose of this OA directing that the same principle
as laid down in OA. 876/2020 shall hold good for the

purpose of this case also. There shall be no order as to

costs.
(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (A) Chairman

Sd/neetu



